149 Written Answers

faret wT ¥ TarA 9T JUERA F WF 9T
‘gw farg wT/3mmA WEw/
®T ®ATAT

i)
3674. MY FAIFA TAR JTIH :

o1 fam aqr vwea s &fw e
Fgaam N FU F@ &

() =1 faft a7 & ©F ®@T
AW YT @Al TF SUWPETHT
F FAEWET RO qur  wafaw
g9 § 9919 & fau g F7 fF=A
T gng wwE W1 @ fadr v oF
T 9T FElEd & q 9T TH
farg’ *x/ImmEd wow/FX dE #T
g wR

(=) afegh, @O G&T F9aw fFar
srgar ?

fae @ar Tewm Wi dfer ot
(st T@o TRo wEw): (F) 7T (&)
gfegw & A fefr w31 T
T@E F Fugw #1 faww g
frRr ®< sH N FARE SO
% qfigds Fw #1 A fuifa
F@E & M Tvg g #@iv €9
ST ST F 91T qURT FEAT IS
faa wamw H AT AN ®T WA
afafs fagda & € § =|® I,
TS HR W™ IATEA1 g7 "Es
ffd W S @6 ARIe &
I A gEEN FT G § AR @A
fod fewmz, 1977 @& W@ g4
Fr grom g ffr FT F g9 § af
07 @ AR URF F IHfod
wa & ark [ fromewss  afefa
rﬂﬁﬁtﬁ&!ﬁaﬁg&ﬁmﬁgm
T g ¥ A OUEE O,
gqraevg Wrer fwar o

ASADHA 24, 1899 (SAKA) Written Answers

50

Directive issued to companies by Ra-
serve Bank of India in regard to
deposits

3675. SHRI PRASANNBHAI
MEHTA: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether Reserve Bank of India
has issued any new directive to the
companies in regard to the deposits;

(b) whether this directive will be
applicable to the investment com-
panies and non-banking companies;
and .

(c) if so, to what extent this dir-
ective will help the companies?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). Re-
serve Bank of India have reported
that they have isued a fresh set of
directions to Non-banking financial
companijes, which term includes in-
vestment companies, loan companies,
hire purchase finance companies, hous-
ing companies and mutual benefit fin-
ancial companies and to Miscellaneous
Non-banking companies which term
includes companies conducting con-
ventiona] chits as well as prize chits/
lbenefit or savings schemes.

(c¢) The fresh set of directions have
been issued by ‘the Reserve Bank in
public interest. The directions are
intended to regulate the unsecured
deposits accepted by the companies
by linking them to their net owned
funds and limiting in some cases the
periods for which deposits may be
taken.

Raising of Capital by Companies

3676. SHRI PRASANNBHAI
MEHTA: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether 7 firms were recently
allowed to raise Rs. 32.30 million ca-
pital;
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(b) if so, the names of the firms;
and

(¢) how much each of the company
hag been allowed to raise the capital?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) and (c). Names of companies
and the amount of capital allowed
to be raised by them are as under:

Amount of
capital
Sl. Name of Company allowed
No. to be
. _raised
' (Rs. lakhs)
I. Bakelite Hylam Limited . 10797
2. Industrial Perfumes Ltd. . 25-50
3. Bharat Bijlee Ltd. . - 26-67
4. Madhya Pradesh Udycgnk
Vikas Nigam Ltd . 50-00
5. Stelriware (Private) Ltd. 1-94
6. Serson Industries  Private
Ltd. . . . 893
7. Ajanta Tubes Ltd. 102 -00
TOTAL 323-01

Benefit and Chit Fund Companies

3677. PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state:

(a) whether Government’s action
so far in curbing and wherever pos-
sible eliminating, the so called “Bene-
fit Companies” and the “Chit Fund
Companies” has proved fruitful; and

(b) if so, broad detamils of the re-
sults achieved so far?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) (and (b). The
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acceptance of deposits by Chit Func
Companies including Benefit Compa
nies js regulated by the Reserve
Bank of India under the powers
vested with them under Chapter ‘IIIB
of the Reserve Bank of India Act,
1934. Reserve Bank have reported
that ags a result of prosecution pro-
ceedings initiated by them and pro-
hibitory orders issued by them against
the aforesaid type of compames for
contraventions of the provisions of
the directions issued to them, certain
companies have stopped starting of
new schemes but have requested for
time to work off the existing schemes.
Reserve Bank have further reported
that they have issued prohibitory
orders in respect of eight companies,
initiated prosecution proceedings
against twenty-six companies and
issued show-cause notices to ninety-
four other companies.

Overdraft of Rs. 40 lakhs from Central
Bank of India Calcutta

3678. SHR1 JYOTIRMOY BOSU:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state:

(a) whether a company of Calcutta,
in which the erstwhile Banking
Minister Shri Pranab Mukherjee’s
wife is reported to be the director
has received an overdraft of about 40
lakhs from Central Bank of India;

(b) if so, facts thereof; and

(¢) what are the other irregulari-
ties that have been detected in its
functioning?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) The Central
Bank of India have reported that
there is no borrowing account with
their bank of any concern in which
Smt, Mukherjee, wife of Shri Pranab
Kumar Mukherjee, is a director or
partner.

(b) gnd (c)., Does rot arise.





